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CRIGINAL AFFLICATION MO,.d2d /2000,

Inion of India & Ors. «..Applicants.
Versus

Shri H.K.Verma & Ors. .« «Respondent.

: CRDER COH REVIEW APFLICATION BY CIRCULATION :

Review Application and the decision Jdt.
27.2;2003 rendered in ©.,A. No.42d,/2000 perused. Thea
applicant wants re-aprpreciation <f evidence. Tha SCOpe
of Review Application is limited. As has been held by

the Apex Court in the case of 2jit Kumar Rath Vs. State

of Crissa % ors. [2000 (1) ATI &&9], the power of

Review 1is not absolute and is hedged in Ly the

restrictions indicated in order 47 CP2. It was

further held that the power can he exercised aonly on
discovery of new and important matter or evidence which
after the exercise of due diligence was not within the
knowledge of the person concerned could not be produced
by him at the time when the order was made. The power
can also be exe;cised on account of some mistake or
error apparent on the face of the record or for any
other sufficient reason. Their Lordships c;eérly

cbserved that a Review cannot be claimed or asked for
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merely for a fresh hearing or argument or correction of

an erroneous view taken earlier, that is to say, the

power of review can be exercised only for correcting

of patent error of law or fact which stares in the face
without any elaborate argument hkeing needed for
establishing it.

2. From the Review Application, it is not borne
out that there is error apparent on record in the ordér
sought to be reviewed. .
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3. ' ‘This Review Applicafion, is therefore not

entertainable and is dismissed.
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